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amend the Comptroller and Auditor-
General's (Duties, Powers and Conditions of
Service) Act, 19971 be taken into considera-
tion.

Sir, the Hon. House is aware that we
have assured that we will be giving due
importance to all the Constitutional authori-
ties and, therefore, this Bill has been
brought. Presently the maximum pension of
the Comptroller and Auditor General of India
is limited to Rs. 20,400 per annum. As the
Hon. House is aware, our Constitution has
assigned animportant role to the office of the
Comptrolier and Auditor General. There is
parity of status between the Comgptroller and
Auditor General and the Supreme Court
Judge in many respects. The status of the
office of the Comptroller and Auditor Gen-
eral is unique in our federal set up, he being
a common functionary for both the Union
-and the States. Further, after demitting of-
fice, C & AG is debarred from holding any
further office under the Government of India
or of any State-this restriction is not appli-
cable to Judges of the Supreme Court. In
view of the foregoing, it is proposed to pro-
vide pensionary benefils to C & AG as
admissible to a Judge of the Supreme Court
from time to time.

The maximum pension admissible to a
Judge of the Supreme Court is presently Rs.
54000, which incidentally 1s also the maxi-
mu::. civil pension after the implementation
of recor.us,endations of the (Fourth) Pay
Commission.

Presently, the other conditions of serv-
ice of the C & AG are the same as applicable
to a Secretary to the Government of India.
He, therefore, does not have the perquisites
which have been extended from time to time
to a Judge of the Supreme Court. The Bill
seeks to extend to the C & AG, other condi-
tions of service except tenure and leave, as
are admissible to a Judge of the Supreme
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Court.

The Bill has also made some incidental
provisions to improve the pensions drawn by
persons who have already retired from the
office of the C & AG.

Considering the constitutional impor-
tance of the office of the C & AG, and the
need to maintain its dignity, | am sure thatthe
provisions of the Bill will receive supportfrom
all sections of the House.

Sir, | move the Bill.

MR. DEPUTY-SPEAKER: Before
going to this further discussion on this, one
submission has to be made by Shri Mano-
ranjan Bhakta.

12.27 hrs.

COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND SCHED-
ULED TRIBES

Thirty-first Report
[English]

SHRI MANORANJAN BHAKTA (An-
daman and Nicobar Islands): | beg to pres-
ent the Thirty-first Report (Hindi and English
versions) of the Committee on the Welfare
Scheduled Castes and Scheduled Tribes on
Action Taken by Government on the recom-
mendations contained in Twenty-first Re-
port of the Committee on the Ministry of
Finance (Department of Economic Affairs-
Insurance Division)—Reservations for and
employment of, Scheduled Castes and
Scheduled Trikasin Lite Insurance Corpora-
tion of India Ltd.



